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Over-bridge at Kesinga Railway
Station

881. Shri B. C. Prodhan: Will the
Minister of Rallways. be pleased to
state:

(a) whether Government have any
proposal to construct an over-bridge
at Kesinga Railway Statipn on the
South Eastern Railway; and

(b) if so, when the work will be
started?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
State Government submitted 1n 1956
a list of road over-bridges to be con-
structed, indicating their priority. In
this list, the bridge at Kesinga Rail-
way Station s 8th in order of priority.

(b) The work on this bridge will
be taken in hand when other bridges
which havce higher priority are com-
pleted, and the State Government
arranges to construct the approaches.

Sugar Factories

892. Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to lay a staterment on the Table
showing:

(a) the names of sugar factories
whose affairs were investigated during
the last four years; and

(b) whether the reports of these
investigations together with Govern-
ment action therecn would be placed
on the Table of the Sabha?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The
affairs of the following sugar factories
were investigated under Section 15
of the Industries (Development and
Regulation) Act, 1951 during the last
folir years:—

(1) M/s. Jagdish Sugar Mills
Ltd., Kathkuiyan, District
Deoria, U.P.

(2) M/s. Ishwari Khetan Sugar
Mills Ltd., Lakshmiganj, Dis-
trict Deoria, U.P.

(3) M/s. Maheswari
Sugar Mills Ltd,,
District Deoria, U.P.

(4) M/s. Ram Luxman Sugar
Mills, Mohiuddinpur, District
Meerut, U.P.

(5) M/s. Padrauna Raj Krishna
Sugar Works Ltd., Padrauna,
District Deoria, U.P.

(6) M/s. Vishnu Pratap Sugar
Works Ltd., Khadda, District
Deoria, U.P.

(7) M/s. Panniji Sugar and Gene-
ral Mills Co, Panninagar,
District Nainital, U.P.

(8) M/s. Shree Janki Sugar Mills
& Co. Doiwala, District Dehra
Dun, UP,

(9) M/s Sugauli Sugar
Ltd. Sugauli, District
paran, Bihar.

(b) It would not be in public interest
to lay the reports of the Investigation
Panels on the Table of the Sabha.
The action taken on these reports was
however, duly published in the,

Gazctte of India, vide Notified Ord
detailed below:— o
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